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Revic^w Application No. 360 of 2001 In
OriiciKinal A^ipplicatioini No.,I^aii?0 o\-^'

New Delhi, this the I3^day of November., 2QQ(i

«fOH '(BLE IIK.KULDIP SIM6H. l??EffliBE RO,U®L )

Harish Kumar Sharrna
S/o Late Shri Harfcssh Singh
R / o H, N o, ! 0, B i. hi a r i f-Ka. r k;„
O&vli Road,, New Delhi. ...Review Applicant

Versus

I '. The Chief Secretary,,
Government of .National Capital Territory,
Delhi, Delhi Saohivalya,
l.P. Estate, New Delhi.

^ • f h 8 s 8 c r e t a r y (s e r v i ces ,1
Government of National Capital Territory,
Delhi, Delhi Saohivalya,
l.P. Estate, New Delhi.

The Director of Education,,
Delhi, Old Secretariat,

^ • . . Respor< dent s

ORDER BY CIRCULATION

Hon'ble Mr. Kuldip Singh, Member (Jli

The present RANo.360 of 2001 has been filed

by the applicant for review of the order passed in ga

207 0 of 20 00 on 9.8,2001. '

RA the applicant has taken more or

less the same grounds to argue the RA, which he had

taken while arguing the OA. While delivering the

.  Dudgmient, all the grounds were taken into consideration.

No fresh error has- been pointed out which may call for

moreso the RA does not come

within the ambit of Order Rule 1 CPC read with Rule
22(3)(f)(i) of the Administrative Tribunal s Act.

view of the above, nothing survives in the

RA, which is accordingly dismissed.

c_|gig^ GRipldip singh)

Rdkesh ' Member <j)


